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PRirCTPAl. BENCH

NEW DEIHI

C.P. ND. 4/94 In
O.A. NO. 2863/92

New.Delhi this the 27th day of April* 1994

OCR AM S

THE HON'BLE NR. JUSTICE V. 3. MaLIMATH , CHAIRMAN

THE HGN'BLE m, P« T. THIRUVEN3ADAM, MEMBER (A)

SehdeoDass*
R/C H. NO. 230-B,
Salingarh Ely. Colony,
Jamna Bazar Road,
Near Red Fort, Delhi. Petitioner

By Advocate Shri B. K. Madhok for Shri B« S. Mainee

Versus

1. Shri Masih-Uz-Zaman,
General Manager,
Nor th er n Ra ilway,
Baroda House,
New Delhi.

2. Shri G. K. Kanchan,
Divl. Railway Manager ,
Northern Railway,
State Entry Road,
New Delhi. ... Respondents

By Advocate Shri I. C. Sudhir

0 R .D £ R (ORAL)

Shri Justice V. 3. Malimath -

The respondents have since complied with the

judgment of the Tribunal as is clear from the carders

produced at Annexure-I. The first order is regarding

reinstatement and the second is regarding fixation

of pay and for grant of consequential benefits.

There is a clear direction for grant of all

consequential benefits, so far as the question of

promotion is concerned, it is not the case of the

netItioner that any junica: of his was promoted after
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( V. 3. Malloa^ )
^ Chairman


